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‘G.A;;N9;1§GQ/94:
“2 Neu Belhl the 15th August 1994

'1Han’ble Shrl JPe Sharmasmember(J)

Shz‘i RQSO Gahiya,

s/o shri Nand Ram,

L Delosy

Q/D Deputy Commissioner,

Rajya Saginik Bogrd,

Govt. of N.C.T.,

Tis Hazari, , ' : ( e
aelhl- i i Cose e R{'Jpli{:aﬂt

(Shri R.§. Dahiya in Person)
VS .

The Secretary ‘ ,
to the Govt. Of Indla, \
Ministry of Homg Affairs,
Nopth Blocgk,

Neu De 1hi,

2. Deputy Commissgioner,
Bovt. of Natlﬂnal Capltml Territory, : :
‘Tlg Hazari, Delhi. ereae Res@&ﬁdeﬂis

O RDER (DRaL)
Han'ble Shr? J.P. Sharma,memberKJ)

. APplicant heard in Person. Hg is an ex*servlcamgh.‘k
He is still serving in Rawya Salnlk Board.  He uaﬁ‘emP%QYEdi
 as Lawer Division Clerk with effect Frﬂm 545493 iﬁ théi 
Pay scale Of . 950-1508 in the offlcn af Deﬂuty ’

"CDmmisleHer,Dell His service is temparefy.

2. The grievance of the aPPlicant is that he uas not

‘Paid salary when it fell due on the last f‘:{‘ér%‘.aa\f‘fle\zery"k

‘“muath‘sincé. May 1993 and thatlt was aald in Decamber 3??3, 

a tatal 8m0unt calculated of this perlmd. H@ ﬁas n@u

f‘iﬂterest Bh the delayed Daymmnt of the SQlary.,'i

f}reprasentatlun to-the respandent&



‘t,,

Lis

antitled

«
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3e Though there is no proviginn far Payment of interast

to the employse for delayed Payment of salary but the

Principles of natural Justice and that the person has7bgen;}3f

‘dePrived of the dus money and he could have utilised that

amount for better gains or for bstterment 0f his fgmily,

that has to be compensated if there is any Administrative
lapPsg in the Payment of salarye The other grievgnee “

pointed out by the gppligant ig that thers is doubt for

taking the period from 30, 1193 till 21.92.9% to ba

treated as a Period not gpgnt on duty. The applicant

admits that ne has been Paid salary for this period. The
aPpPlicgnt/ ialsd tﬁ/lnfﬂrmed while deciding the gase of Paymant
of interest/compgnsation regarding this pgriod to repel

the abprehension entartained by the apPplicgnt.

4e  In viey of this fact this aPPlication is digposed of
at the admission stage that the resfondent shall gonsider
the case Of the aPpliggnt yhethgr the delgy in disburgement
Of salary was @n any ungvoidabls administrsztive grounds

and if not so they may cOng idep hlm[éﬁ%PQWSQtp by uay of

interest on the delayed payment monthyisg of the galary.

The application is therefore dls POsed of accordingly. The . ,

aPpligant be also informed abOut the pgriod 33.11.§3 to 20, 12,93'

whether treated sPent on active duty. :
O

{3.P. SHARM g )
Memberiﬂ)

,l‘kz




